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was on sentry duty came running to the spot. 

He also opened fire inside the room as a 

result of which Shri Jai Mangal Rai was shot. 

6. After the incident the companions of 

Hcmant Shahi put him in the gypsy and left 

towards Muzzaffarpur. Hcmant Shahi, MLA 

who had been injured in the shoot out at 

Goraul on 28th March, 1992 succumbed to 

his injuries. 

7. The State Government of Bihar in 

another message dated 31st March, 1992 have 

intimated that the message of death of Shri 

Hcmant Shahi was received on 30/31.3.92. 

All concerned districts were alerted

 immediately to take 

precautionary measures to maintain law and 

order and public harmony. At about 9.30 

A.M. on 31st March, 1992 when the dead 

body of Shri Hcmant Shahi was kept at Tilak 

Maidan at Muzaffarpur some anti-social 

elements burnt the vehicle of S.D.O., 

Muzaffarpur and two other vehicles. Police 

took immediate action and situation was 

controlled. The i)ody of Shri Hcmant Shahi 

was brought to Patna in a vehicle from 

Muzaffarpur via Lalganj and Vaishali. The 

State Government have further informed that 

a few incidents of damage of Government 

vehicles were also reported from S.K. Puri in 

Patna town in the forenoon but the situation 

was brought under control immediately. 

Preventive measures under section 144 of the 

Cr. P.C. have been taken and intensive 

patrolling is being done to maintain law and 

order. The situation is under close watch. 

After that. Madam, the concern of the 

Central Government about the prevailing law 

and order situation in Bihar was conveyed to 

the Chief Minister of Bihar and the Chief 

Minister of Bihar has agreed to hold a judicial 

inquiry into this, inquiry into all aspects 

relating to the incident. The Central 

Government is very keen to sec that proper 

investigation takes place in this case and the 

culprits arc brought to book at the earliest. 

THE DEPUTY CHAIRMAN: Do you need 

clarifications after this? 

SOME HON. MEMBERS: Yes, Madam. 

CLARIFICATION ON STATEMENT 

RE:     DEATH     OF     SHRI  HEMANT 

SHAHI, MLA, BIHAR 
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THE DEPUTY CHAIRMAN: But, how 

can he do it because he got all the 

information from Bihar? You can't ask him so 

many questions as to who was sitting there, 

what was happening there because he will 

have to get it from Bihar. 

Because   I    have   got   Mr.    Rajni 

Ranjan Sahu from Bihar 
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SHRI V. NARAYANASAMY 

(Pondicherry): How many unlicensed guns 

are you having? 

SHRI S. JAIPAL REDDY: I am telling 

Mr. Narayanasamy not to entangle between  

two Biharis. 
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SHRI S. JAIPAL REDDY: I respect our 

senior Member. But I would like to tell her 

the statement of the Government says that 

Hemant Shahi was wounded, was taken away, 

it is his bodyguards who opened fire. The 

statement does not say fire was opened by we 

slain legislators. 



 

She is only asking you to help in finding 

out who the culprits are. 

I don't think there is any more clarification. 

My understanding is that the Minister, 

whatever information, he has given. Now his 

answer will be: I will find out and let you 

know. The only thing which he can commit is 

whether he is going to have a CBI inquiry or 

he is not going to have CBI inquiry. 

SHRI RAJNI RANJAN SAHU (Bihar): 

Madam, I am very near to that place. It is 

only 20 km. from my place. I would like to 

ask only one clarification. 

Madam, with a very heavy heart, 1 am 

asking a simple clarification about the 

heinous and shameful incident which took 

place in Bihar, more so 20 km. away from my 

town. Only 20 km. from my town. And that 

too in Vaishali which once upon a time was a 

place of democracy, first democracy. 

Madam, 1 am surprised about the 

statement. It docs not say anywhere that 

it was a pre-planned conspiracy to kill 

Shri Hemant Shahi. Madam............  

THE DEPUTY CHAIRMAN: It is verv 

funny? How can the statement sav that? 

SHRI RAJNI RANJAN SAHU: The hon. 

Minister should at least give the correct 

information to the House. 

SHRI V. NARAYANASAMY: Whatever 

he gathered, he has given. 

SHRI RAJNI RANJAN SAHU: He 

should get it clarified through his own 

agency. But he has not done so. There 

are serious suspicions about the officers 

being accomplices to the conspiracy. 

Madam, a Government officer is right in 

his office and a people's representative is 

killed. It is never heard. My friend has 

given some names of MLAs who were 

killed earlier. But there is a difference. 

They have not been killed in a 

Government office or in a Government 

compound. They had been killed 

somewhere else—at residence, 

somewhere on the road or in some jungle. So 

there cannot be a comparison. And this docs 

not justify this incident. 

This    murder    took    place    in    the 
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am an accused. I will speak towards the end 

SHRI S. JAIPAL REPDY: Okay, I 



207 Clarification on Statement     [RAJYA SABHA] Re: death of 208 

Shri Hemant Shuhi.  MLA.  Bihar 

 

presence of CO. He is an eye-witness. As my 

senior and learned colleague asked, whether 

the CO. has filed an FIR or not or whether 

anybody stopped the Circle Officer from 

lodging the FIR. Secondly,...(Time Bell rings) 

Secondly, whether the officer in charge has 

been suspended or not for lack of perception, 

because the place was very near to P.S. and 

he should have apprehended this danger. 

Only on these two points I would like to 

have clarifications from the hon. Home 

Minister. 
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THE DEPUTY CHAIRMAN: We have 

another statement and a Half-an-Hour 

Discussion. 

SHRI DIGVIJAY SINGH: Half-an-Hour 

Discussion? 

THE DEPUTY CHAIRMAN: Yes. The 

Minister is sitting here. And Special Mentions 

arc there. I have got 19 Special Mentions. 
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SHRI S. JAIPAL REDDY: Yes. 

Madam, at the outset I would like to 

associate myself completely with the touching 

concern expressed by various members about 

the gruesome murder of the MLA and also 

about the law and order situation in Bihar. I 

was particularly moved by the intervention of 

the seniormost lady Member, Mrs. Pratibha 

Singh. I respect her sentiments. I do not want 

to go into facts or merits of the statement for 

the very simple reason that I do not know 

about them. Members from Bihar who may 

have their own information could, therefore, 

put their questions, but I cannot see how any 

Minister for Home Affairs here would be able 

to answer these questions. 

Mr. Digvijay Singh was rightly referring to 

it as an exercise in futility. I share his 

perception. I am afraid we are misutilising 

this forum. Ours is, no doubt, a Council of 

States. We arc supposed to protect the rights 

of States. I am not saying that we should not 

discuss some negative developments in the 

States, but what happened in this case cannot 

be seen in isolation. That was the point I was 

trying to make earlier also. 

Mr. Ram Awadhesh Singh did try to put 

the problem in perspective. Of the whole list 

of VIPs who got killed in the last so many 

years starting from Lalit Narain Mishra 

include Sita Ram Mishra, Mansoor khan. 

Ram Nagecna Singh, Bir Bahadur Singh, 

Jagdev Prasad, Vir Mohabiya, Ram Dev 

Singh, Triloki Harizan, Vinod Singh, Nirmal 

Mahto there are many more names. 

One District Collector, Mr. M.P. Sharma 

was killed in his own office when Dr. Mishra 

was the Chief Minister of Bihar. I don't blame 

Dr. Mishra for what happened. One has to 

take socio-economic-political situation in 

Bihar into view. Mr. Kali Pandey who was an 

accused in that case was given ticket by 
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the Congress (I). I am not blaming Congress 

(I) alone. I think all political parties, as Mr. 

Ashwani Kumar was rightly emphasising, 

should rise to the occasion, search our souls 

and sec how politics could be decriminalised. 

These incidents should provoke all of us into 

introspection. There is no point in trying to 

score debating points. For example, you see 

this particular village in Vaishali district, the 

Magistrate of Vaishali could alone inquire 

into it. 

I am told that the record of late slain 

Legislator is not all that clean. He was 

himself facing a murder trial and he was on 

bail. I am not, therefore, saying that the 

charge against him was correct. These arc all 

matters which fall in the grey area. I do not 

know how we could rush to conclusions. 

I would like to say only one thing. You sec 

all kinds of statements are attributed to the 

Chief Minister of Bihar, Mr. Laloo Prasad 

Yadav. Mr. Ashwani Kumar—I consider him 

to be a very sober man—has also just now 

attributed some strange statement to Laloo 

Yadav. Even Mrs. Pratibha Singhji attributed 

another outrageous statement to Mr. Laloo 

Prasad Yadav. In the past also many 

outrageous statements were attributed to Mr. 

Laloo Prasad Yadav in this House. Whenever 

I had an occasion, I crosschecked these with 

Mr. Laloo Yadav. He denied them. His 

denials appeared in the press but the canards 

continued. One sees a pattern in this 

campaign of calumny and slander. You may 

see that criminals belong to all castes. 

1 come from Andhra Pradesh. I am not 

referring to the Naxalite area. I referred to 

that problem the other day. Let me refer to 

Rayalasccma which is not infested by 

Naxalite problem. You cannot contest 

elections in Rayalasccma region, which was 

absolutely free when I became an MLA, way 

back in 1969 on the Congress ticket when Mr. 

Nijalingappa was the President. 

Raayalasccma was absolutely a civilised 

place. Today even I cannot dare to go and file 

my nomination paper there. So this is a 

problem spreading to every part of the 

country. Why arc we all training our guns on 

one Chief Minister, Mr. Laloo Prasad Yadav? 

If you  think that  by throwing out Mr. 

Laloo Prasad Yadav, you would be serving 

the cause of decriminalisation in the country, 

I won't object to that. If that would improve 

the law and order situation, I would not stand 

in your way. You can always do that. I Know 

you have done it in the past. You can do it in 

future also. I am not trying to warn you 

against this. But what I am trying to say is, 

don't train all your guns at Mr. Laloo Prasad 

Yadav. 

I belong to an upper caste. But I have 

always believed in pro-Mandal Philosophy. 

Let me tell you, that people arc under the 

impression that since Mr. Laloo Prasad Yadav 

belongs to a backward caste, intelligentsia, 

academia and media cutting across party 

lines, cutting across political lines are 

organising an orchestrated campaign against 

Mr. Laloo Prasad Yadav {Interruptions).... 

SOME HON. MEMBERS: No.  

SHRI S. JAIPAL REDDY: That is the 

impression. I am not saying it is true. 

 

SHRI S. JAIPAL REDDY: I am only 

alluding to the limitations of such an exercise 

in this House. I know there are no pressmen. I 

am not interested in going to the people, in 

going to the town, on this. The point that I am 

trying to make is that this exercise is counter-

productive even from the political view-point 

of Congress (I). 
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Madam, I do not want to add anything 

more. But I would like to draw a substantive 

distinction between the Ayodhya Problem, 

with due regards to my senior colleague Mr. 

Ashwani Kumar, and a law and order incident 

in any part of the country. There is a 

difference. Mr. Ahluwaliaji, I would like you 

to listen. I am going on record and I am not 

speaking for the Press, for, there is no Press 

Listening to me. There is a substantive 

difference, a fundamental, qualitative, 

difference between the Ayodhya issue and 

some law and order incident in any part of the 

country because what happens in Ayodhya 

will have nation-wide repercussions. For 

good or ill, it would affect the foundations of 

national unity and it would immediately 

affect our Constitution. Therefore, let not the 

BJP rush to the conclusion of drawing a 

parallel between the killing of a young MLA 

and a big national issue like the Ayodhya one. 

I will conclude now. 

I will only request the Home Minister not 

to yield to the pressure of the moment but 

view the problem in perspective. When the 

Chief Minister has offered to organise a 

judicial inquiry, that will suffice. 1 do not 

know how the Central Government can order 

a CBI inquiry without a request from the 

State Government.  It is not legally possible. 

SHRI S.S. AHLUWALIA: Why arc you 

not accepting a CBI inquiry? (Interruptions) 

SHRI S. JAIPAL REDDY: Who am I to 

accept? (Interruptions) I am speaking for 

myself. 

THE DEPUTY CHAIRMAN: I have my 

fears about the Minister because he has been 

busy the whole day and he might have slept 

very late last night because he got telephone 

calls. He has to appear in the Lok Sabha also 

on Monday. We may not be there on Monday 

here. Please have mercy on him, if not on 

anybody else. He looks so tired. 

(Interruptions) 

 

THE DEPUTY CHAIRMAN: Order, 

please. He looks very tired and he has to deal 

with some other things. So, now, please allow 

him to speak. 

THE MINISTER OF STATE IN THE 

MINISTRY OF PARLIAMENTARY 

AFFAIRS AND THE MINISTER OF 

STATE IN THE MINISTRY OF HOME 

AFFAIRS (SHRI M.M. JACOB): Madam, I 

am thankful to all the Members who have 

participated in the debate. I do not want to 

repeat every point that was made by hon. 

Members. Many points were repeated by hon. 

Members. Mr. Ahluwalia, Mr. Ram Naresh 

Yadav, Mr. Ram Awadhesh Singh, Shrimati 

Pratibha Singh, Mr. Rafique Alam, Mr. Jaipal 

Reddy, Mr. R.R. Sahu, Mr. Digvijay Singh, 

Mr. Mohammed Afazal and Mr. Ashwani 

Kumar participated in the debate. 

(Interruptions) 

Almost all of them expressed their anguish 

over the brutal killing of an MLA and that too 

of a person known to us, the son of a former 

Minister in our own Government. I also share 

the feelings of the House and the hon. 

Members in this connection. But, Madam, 

one of the main points which came up here is 

why should we come out with a statement 

based on the report of the State Government. 

Why not we have our own statement made 

irrespective of the State Government? 

Madam, it is almost a practice and convention 

that in areas where we do not have our own 

investigative mechanism, wc rely on the State 

Government. It does not mean that we do not 

have any information through other sources. 

But the authentic information is only after an 

investigative machinery has gone into the 

incident and found out the truth of it. Here, in 

this case, as in other cases, the Government of 

India rely on the authentic report of a State 

Government. In this particular incident also, 

wc tried to get the State Government's version 

as early as possible. In spite of several 

messages, we found it was not coming. I am 

not blaming the Bihar Government or the 

Chief Minsiter. But I am narrating a true fact 

of the situation. Then, the Home Minister, 

Mr. S.B.Chavan, himself telephoned   the  

Chief  Minister  and   he 
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came over to this House and said, "he is not 

available. I am trying for one and-a-half 

hours." Well, he came and reported the matter 

to the House. (Interruptions). 

SHRI S. JAIPAL REDDY: He said, his 

phone was not....(Interruptions) 

SHRI M.M. JACOB: His phone was there 

but he was not available. But we could not 

say. The present arrangement of the telephone 

does not reveal who arc the people sitting on 

the other side. We arc not able to know 

whether the person is there or not. We were 

told that he was not available. So, we got the 

information subsequently and wc were 

prepared to come yesterday itself to the House 

to make a statement. Yesterday, I made a 

statement in Lok Sabha and wc were not able 

to get time to make a statement here. Though 

we were ready with the statement and the 

notice was given, wc were not able to make it. 

1 am sorry for not making it yesterday itself 

in this House. But wc should make every 

effort every time to sec that an identical 

statement is made in both the Houses on the 

same day itself. 

THE DEPUTY CHAIRMAN: But if it is 

demanded first in Rajya Sabha, it should be 

made first in Rajya Sabha. 

SHRI M.M. JACOB: I agree. Madam. But 

most of the demands arc simultaneous. Most 

of the demands are coming out of Zero Hour 

and simultaneously in both the Houses. 

(Interruptions) Madam, I made it very clear in 

the beginning that this is a statement based on 

the report of the Bihar Government. I made it 

categorically clear. I myself find some 

missing links here and there. I do not deny 

anything furnished by them because it is 

unfair on my part to deny something. But 

there arc missing Links. I myself ask the 

question, how a person can come there and 

stand with a double-barrel gun much earlier in 

front of the room of the Adhikari'l 

Members want different clarifications and it is 

my duty to reply to them whether it is midnight 

or not. I am bound to be here as far as possible. 

THE DEPUTY CHAIRMAN: I am not 

worried now because wc have already met the 

constitutional requirment before the midnight. 

So, wc can sit till tomorrow. 

SHRI M.M. JACOB: Thank you. Madam. 

SHRI YASHWANT SINHA: Madam, wc  

have to ask clarifications. 

THE DEPUTY CHAIRMAN: It has been 

late now. You can ask clarifications tomorrow. 

SHRI M.M. JACOB: So, one of the major 

points which I want to make is that we will be 

able to come before the House with full facts 

when we get an investigation done by any 

agency into the killing. Wc wanted the Bihar 

Government to conduct an investigation, an 

independent investigation, a judicial enquiry. 

Even now wc arc not getting any information 

whether a judicial enquiry has been ordered or 

not. I have not succeeded in getting the 

information. 

 

SHRI M.M. JACOB: Allow me to complete. 

Madam, in another situation, which is more 

serious in the sense more people were killed, in 

the Bara incident, I myself have visited the 

place; I have seen the report of the Bihar 

Government; I myself have brought the report. 

I know there arc missing links. I am not telling 

anything beyond that. The missing links arc 

there. I am not happy with the missing links. It 

is the duty of every State Government to sec 

that the truth is furnished before the Parliament 

and this is the Council of States. We would 

appreciate the truth every time coming before 

the House when wc ask for certain information. 

Perhaps the Bihar Government may also 

furnish the additional   information   which   

wc   have 
 

SHRI M.M. JACOB: I know the hurry. But 

I have to answer certain things which were 

raised here because different 
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asked for in due course. I expect that more 

information will be forthcoming. Whatever 

the hon. Members raised in this House this 

evening will certainly be communicated to 

the Bihar Government and I will certainly try 

to get as much information as possible. The 

scenario in Bihar—I also mentioned it 

towards the end of my statement—is not at all 

happy. Mr. Jaipal Reddy was saying about 

the criminalisation of politics. The condition 

exists. Criminalisation is going to ruin the 

State. 

SHRI S. JAIPAL REDDY: Ruin the 

country. 

SHRI M.M. JACOB: It is true—and 

whoever is siding with this—that this is going 

to ruin the State. Firm steps will have to be 

taken; effective measures will have to be 

taken. There is no doubt about. Wc cannot 

allow a State to go out of gear. I rely on the 

Bihar Government to set things right. I don't 

want the Centre to go and correct it. It is the 

Bihar Government, a duly elected 

Government,, which has to correct it. 

SHRI S.S. AHLUWALIA: Madam, what 

action arc they going to take on this? Why arc 

they not coming out? You give us that 

information, what action you arc going to 

take. There is a total breakdown of law and 

order. What action arc you going to take? 

What action have you already taken? He 

visited Bara. He knew everything about Bara. 

But he never gave a statement to this House 

about Bara.  (Interruptions)... 

SHRI SHANKAR DAYAL SINGH: 

Madam,  it is a drama.   (Interruptions)... 

 
SHRI M.M. JACOB: The problem 

arising out of caste 

war... (Interruptions)... 

THE DEPUTY CHAIRMAN: I am very 

serious about it. (Interruptions)..A think he 

should finish it off. (Interruptions)...} have 

been asking him that he should tell us before 

12 o'clock. (Interruptions)...Don't make 

irresponsible statement, Mr. Narayanasamy. 

You will have to substantiate your statement. 

(Interruptions)... 

SHRl V. NARAYANASAMY: The Chief 

Minister must own and shoulder the 

responsibility.  (Interruptions)... 

THE DEPUTY CHAIRMAN: That is a 

different thing. But you should not make a 

statement which you cannot substantiate. 

SHRI M.M. JACOB: One question 

raised here was about the cases registered 

and the details connected with them. Two 

cases have been registered. The first case 

is Garaul PS Case No.59/92, u/s 147/ 

148/149/302/307/326/324 IPC/27(A) 

Arms Act—Complainant Mahabir Prasad 

Sahani. The second case is Garaul PS 

Case No.60/92, u/s 147/326/148/149/ 

307/324/IPC/27 (A) Arms 

Act—complainant Satycndra Narayan Sinha. 

Two complaints arc there. That means a case 

and a counter-case arc there Madam, another 

thing is whether Garaul falls in Vaishali 

district or not. According to information 

furnished to us by the Bihar Government 

Garaul falls in Vaishali District. 

SHRI S.S. AHLUWALIA: Why the 

District Magistrate of Muzaffarpur went for 

inquiry? Why did he go there? That is my 

question. (Interruptions)... 

SHRI M.M. JACOB: That is to be found 

out.  (Interruptions). 

AN HON. MEMBER: What about the 

arrests? 

SHRI M.M. JACOB: So far there is no 

information about the arrest of anybody. The 

SP has announced the suspension of officcr-

in-charge of the Garaul Police Station. 

(Interruptions)... I have noted all the points 

mentioned by the Members. All the points are 

before inc. information is not forthcoming. I 

am arying to get information. Madam, the 

general mood, I found, is that they want a CBI 

inquiry to be conducted besides the judicial 

inqniry. As many Members are aware, this 

Government directly cannot go to any State 

and institute a CBI inquiry. For this, we have 

to get the permission of the State Government 

or the consent of the State Government to 

institute a CBI inquiry. (Interruptions)... 

At this stage I can assure the House that I 

will take steps for exploring the possibility of 

conducting a CBI inquiry, if the truth and 

facts are not forthcoming immediately. 

SHRI YASHWANT SINHA: There arc 

press reports. Mr. Minister, in which 
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the Chief Minister of Bihar himself has 

offered that he is ready for inquiry by any 

agency of the Central Government. So, there 

should not be any difficulty in ordering a CBI 

inquiry. 

SHRI M.M. JACOB: If there is no 

technical objection, as I just mentioned, wc 

will not hesitate to go for a CBI inquiry. 

THE DEPUTY CHAIRMAN: How can 

Parliament become an inquiring agency 

everywhere? 

SHRI M.M. JACOB: I think, I have 

covered all the points mentioned by the 

Members. Thank you. 

THE DEPUTY CHAIRMAN: Now wc will 

take up clarifications on the President's rule in 

Nagaland. 

CLARIFICATIONS ON STATEMENT 

RE: PRESIDENT'S RULE IN 

NAGALAND. 

SHRI S. JAIPAL REDDY: Though there is 

nobody to report, we still need to protest. I 

don't know under what circumstances this 

Government took the decision to impose 

President's rule in Nagaland. In Nagaland, the 

Governor dissolved the Assembly and 

allowed the Chief Minister, Mr. Vamuzo to 

continue as the caretaker Chief Minister. 

When he recommended dissolution of the 

Assembly of Nagaland he was the Chief 

Minister. His majority was not questioned. If 

his majority was questioned then it would 

have been a different matter. The Rajya Sabha 

election took place there. The nominee of the 

ruling party in Nagaland won. It shows once 

again that that party had majority when the 

Chief Minister recommended dissolution. 

After the Assembly was dissolved, after the 

Chief Minister who had majority and who had 

recommended dissolution of the Assembly 

was allowed to continue as the caretaker Chief 

Minister, where was the need to impose 

President's rule? I am not really bothered 

about the electoral outcome in the small State, 

Nagaland. That is not going to alter the 

destiny of this vast country. But wc often tend 

to forget in our partisan misguided over-

enthusiasm that Nagaland is a part of north-

east. It is a very sensitive State. The 

provisions of the Constitution which confer 

vast discretionary powers on the 

Central Government should never be 

misutilised for narrow nefarious purposes. 

This could lead to bigger problems in that part 

of the country. This is how you have always 

tried to alienate the people in various parts of 

this country. You have been responsible as a 

party in alienating people in various parts of 

the country. Now that you have got a dubious 

majority in the Lok Sabha you are back to 

your old ways of dcstablising Governments 

with a vengeance. I am amazed. I am 

astounded. While the Parliament was in 

session, quietly, on the 2nd of this month you 

issued a proclamation. This is atrocious. Only 

yesterday the Prime Minister was saying that 

the Congress (I) has now suddenly developed 

a new respect for institutions like that of 

Governors and they have not been changed. 

Wc were duly impressed. Why was the 

opinion of the Governor not obtained before 

imposing President's rule in Nagaland? Did 

you obtain the opinion of the Governor? On 

what basis did you do it? The Governor, 

under Article 174, is not always obliged to 

consult the Government of India. This is a 

Constitutional provision. I think for the first 

time, to the best of my memory and 

knowledge, the Government of India has 

taken a step in supersession of the power 

exercised by the Governor in the State. I do 

not know apart from this action being 

outrageously immoral and improper, as to 

whether it is also legal. I challenge the 

legality of this action. I do not know how far 

our courts can go into this question. But I can 

only say this, that it was certainly unwise not 

only from the party's angle but from the 

country's angle itself. Thank you. 

THE   DEPUTY   CHAIRMAN:   Mr. 

Narayanasamy, do you want to ask 

something? 

SHRI V. NARAYANASAMY: I have been 

raising this issue for the last one week, 

Madam. . . 

SHRI DIGVIJAY SINGH: The 

Government has taken a stand and you are 

opposing it. . . 

SHRI V. NARAYANASAMY: I support 

the Government on the statement, but I have 

to ask a few things. You have got time to hear 

Mr. Jaipal Reddy, but not Mr. Narayanasamy. 

. . 


